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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

AT HYDERAB AD
04A.NO,1328/96 Date of Ordexs 18,11,96
BETWEEN 3
Y.Sreenivasulu es Mpplicant,
AD

i1, The Member (Personnel),
Department of Post,
Ministry of Commmications, ‘
Government of India, Dak Bhavan,
Sansad Marg, New Delhi-110 001,

2, The Circle Selection Committee,
C/o, The Chief Post Master Generdl,
A.P.Circle, Hyderabad- 500 001,

3. The Superintendent of "?ost Offices,

Anantapur, Pnantapur - 515 001, «+ Respondents,
Couﬁsel for the Appl._icant e Mr,T,.P.Bcharya
_Cou,nsel for the Resmndents se Mr,V,Rajeswara Rao
CORAM

HON'BLE SHRI R,RANGARATAN 3 MEMBER (ADMN,.)
HON'BLE SHRI B.S5. JAI PARAMESHWAR s MEMBER (JUDL.)

o ome W

JUDGEMENT

X Oral order asper Hon'ble Shri R,Rangarajan,Member| (Adma,) X

Heard Shri T.P.Acharya, leamed counsel for the

applicant and Mx.V.Rajéswara Rao, leamed standi'ng c:'ounsel

for the respondents,

2, The applicant in this 0A is the third son of] late

Sri Honnurappa who died in harness on 21,6,95 while|working

as a Postal Assistant, '"He applied for the compassipnate ground
appointment which Wag turned down by the Circle Selection

Committee by its order dated 2,5,96. The Circle Sellection




b

.s 2 c-o'

Committee took note of the financial position of t;he
and rejected the same as it was found that the applis

. pot in indigent circumstances,
_ ‘ \

3, ghe applicant £iled OA,748/96 challenging the
order of the Circ;e Selecﬁdh Committee, That.OA wa
by oxder dated 28,6.96 directing the Member (Personn)
diépose of the request of the agpliéant for compassi

ground appointment in accoxdance wvit‘.h the rules,

4, The Member Personnel in pursuvance of the direg

given in OA.748/96 disposed of his representation fo

()

applicant

cant was

impugned
s disposed of
el) to

pnate

ction

r

compassionate appointment ;c'ejeqti!.ng the same by the [impugned

oxder No,66/96-5¥B-1I, dated 13,6,96 (-1I),

5.;. ‘this OA is filed challenging the order of Me
Personnel dated 13,8,96 (A-1), The Member Personne
office ruénbrandum datéd, 13.8. 96. had given detailed
rejecting his application, 7He had fully considered
financisl position of the family as was cobtaining a
time of the death ofthe father of the applicant., T

er
in his
asons for
e
the

Apex

Court has laiddown the rule that the financial consideration

can/one of the reasons which can be taken note of while

décidingzthé Jcompassionate ground eppointment, When the highest

YA b
authority in the Postal a&a&ey has looked in thi
~ bk
from over &ll point of view in regard to the financ{

case

al pdsition

of the family it cannot be said the view taken by him is mnot

/
in oxder., To come to the conclusion that the said

impugned

order is against the rule ho material has been prodyed, The -

very fact that his brothers are already employed and

the

mother of the applicant is also getting family l;%mion and

the applicant is an able bodied citizen, he cannot ask for

compassionate ground appointment X just because he|is unable
/

to obtain some appointment elsewhere, This is not a

for granting him compassjonate ground appointment
N ' L]

reasomn -
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6! In #iew of what is stated above, we find no merit

in this OA and hence the OA is dismissed at the admi

stage itself, No order as to costs,

1.2%

( R.RANC

+S. JAI-PARAMESHWAR )

Memper (&udl,) Membe ¥

B
B 1t

Dateds 18th November, 1996
( Dictated in Open Court )
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Coby to:

1.

B

7

The Member (Personnsl),

Dept. of Posts,

fiin, of Communications,

Govt. c?’Indla Dak Bha.an,

Sansad Marg, Nau Delhi - 110 001.

The Circle Selsctiaon Committee,
C/0 The Chief Postmaster General,
A.P.Circle, Hyderabad - 500 001,

' The Superintendent of Post Offices,

Armanthapur - 515 001,

 One copy to Mr.T.P.Acharya, Advocate,

CAT,Hyderabad.

Cne copy to Mr.!.Rajesuar Rao, Addl.CGSC,
CAT,Hyd=rabad,

Cne copy to lerary,CAT,Hyderabad.

Cne duplicate copy.
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